PuBLIC

FORM A
ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons)

Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DOSHI HOLDINGS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor DOSHI HOLDINGS PRIVATE LIMITED
2. Date of incorporation of corporate debtor 05/03/1986
3. |Authority under which corporate debtor is | Reoistrar of Companies, Pune, India, under the Companies Act,
incorporated / registered 1956
4. Corporate Identity No./Limited L1ab111ty U65990MH1986PTC039120
Identification No. of corporate debtor
5. Address of the registered office and principal office 58, NARIMAN BHAVAN NARIMAN POINT MUMBAI
(if any) of corporate debtor Mumbai City MH 400021 IN
6. |Insolvency commencement date in respect of | 19 07 5031 (Order uploaded on NCLT website on 23-02-2021)
corporate debtor
7. Estimated date of closure of insolvency resolution | 17_98.2021
process
8. Name and registration number of the insolvency | Name— Kanak Jani
professional acting as interim resolution professional | Reg No- IBBI/IPA-001/IP-P-01757/2019 -2020/12685
9. Address and e-mail of the interim resolution | Reg. Add —17, Sai Moreshwar Luxuria, Plot No. 74, Sector 18,
professional, as registered with the Board Kharghar ,Next to Sanjeevani International School ,Navi Mumbai,
Maharashtra 410210
Email - kanakj@yahoo.com
10. | Address and e-mail to be used for correspondence | 17, Sai Moreshwar Luxuria, Plot No. 74, Sector 18, Kharghar
with the interim resolution professional JNext to Sanjeevani International School ,Navi Mumbai,
Mabharashtra 410210
Email — dhpl.cirp@gmail.com
11. | Last date for submission of claims 09-03-2021
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and (a) www.ibbi.gov.in / www.sunresolution.in
(b) Details of authorized representatives (b) Not Applicable
Are available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement of a corporate
insolvency resolution process of the Doshi Holdings Private Limited on 19-02-2021 (Order uploaded on NCLT website on 23-02-
2021).

The creditors of Doshi Holdings Private Limited are hereby called upon to submit their claims with proof on or before 09-03-2021
to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class [NA] in
Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
Sd/-

Kanak Jani
Reg. No- IBBI/IPA-001/IP-P-01757/2019 -2020/12685

Date: 25-02-2021
Place: Mumbai
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RE- Tender Notice For
Supply & Installation of Tractor form Gem Portal

(First Recall)

Sr. No. Activity/Milestone. Date/Amount
1 i Cost. Rs. 40,12,000/-
2 |Tender Document Download and Bid|18/02/2021 To 05/03/2021 at
Submission. 15:00 pm

3 | Technical Bid Opening Date & Time

05/03/2021 at 15:30 pm

4 |Website For Downloading & Submitting
Tender Document, Detailed Tender document,
Schedule, Corrigendum's, Addendums etc.

https://gem.gov.in

Sd/-
Dy. Commissioner

Vasai Virar City Municipal Corporation
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Centre may cut auto
fuel taxes by I5/L: BofA

FE BUREAU
New Delhi, February 24

THE CENTRE MAY cut auto
fuel taxes by ¥5/litre to ease
pressure on consumers as av-
erage price of global crude oil
is seen to be around $60 per
barrel, analysts at Bank of
America (BofA) said.

“We have raised our FY22
Center’s fiscal deficit by 30 ba-
sis points to 7.5% of GDP, ex-
pecting ¥5/litre oil tax cut,
BofA added. The %5/litre tax
cut canreduce Centre’sincome
byaround 71,760 crore.

The price of Indian basket of
crudeis currentlyat $62/barrel,
up from $50/barrel in mid-De-
cember, supported by global de-
mand recovery and voluntary
production cuts from major oil
exporting nations. Owing to
lower demand, Indian basket of
crude prices were in the range
of $§19-$44/barrel in the first
half of FY21, when crude im-
port bill fell 57% annually to
$22.5 billion.

“We have retained our 9%
FY22 growth forecast with the
boost to consumption from oil
tax cuts likely to offsetimpact of
the pressure on yields from a
higherfiscal deficit,’BofAadded.

Thebrokerage firm hasraised
its RBI open market operations

B The 25/litre tax cut can
reduce Centre's income
by around 271,760 crore

B Price of Indian basket of
crudeisat $62/b, up
from $50/b in mid-Dec

FUEL PRICES ON FIRE

W Indian basket of crude
prices were in the range
of $19-$44/b in the first
half of FY21, when crude
import bill fell 57%
annually to $22.5 billion

m On Wednesday, retail
petrol price in Delhi was
at an all-time high of
290.93/litre, rising by
Z5.23/litre since the
same day a month ago

forecast by $9 billion to $48 bil-
lion, with oil imports driving up
the current account deficit.

On Wednesday, retail petrol
price in Delhi was at an all-
time high of ¥90.93/litre, ris-
ing by ¥5.23/litre since the
same day a month ago, as
OMCs gradually increased the
base-price of the products
amid rising international
crude prices. The Centre’s tax
(basic excise, surcharge, agri-
infra cess and road/infra cess)
is currently ¥31.83/litre for
diesel and ¥32.98/litre for
petrol. In March and May,
2020, surcharge and cess on
auto fuels were cumulatively
increased by %13/litre on
petrol and ¥16/litre on diesel.

UK judge to rule on
Nirav Modi extradition

case today

ADITI KHANNA
London, February 24

WANTED DIAMOND MER-
CHANT Nirav Modi, who re-
mains behind bars in a London
prison as he contests his extradi-
tion to India on charges of fraud
and moneylaunderingin the es-
timated $2-billion Punjab Na-
tional Bank (PNB) scam case,will
find out the UK court’s ruling in
the nearly two-year-long legal
battle on Thursday.

The 49-year-old is expected
to appear via videolink from
Wandsworth Prison in south-
west London at Westminster
Magistrates’ Court,where Dis-
trict Judge Samuel Goozee is
set to hand down his judgment
on whether the jeweller has a
case to answer before the In-
dian courts.

The magistrates’ court rul-
ing will then be sent back to
UK Home Secretary Priti Patel
fora sign off,with the possibil-
ity of appeals in the High Court
on either side depending on
the outcome.

Modiwas arrested on an ex-
tradition warrant on March 19,
2019, and has appeared via
videolink from Wandsworth

Research
cruise to
study marine
mammal
population

FE BUREAU
Kochi, February 24

THREE MAJOR CENTRAL
agencies have jointlylaunched
a research cruise for assess-
ment of the marine mammal
population of the exclusive
economic zone ( EEZ),Central
Marine Fisheries Research In-
stitute (ICAR-CMFRI) said on
Wednesday.

A joint initiative of CM-
FRI,the Marine Products Ex-
port Development Authority
(MPEDA) and the Fishery Sur-
vey of India (FSI),the cruise is
aimed at closely observing
and monitoring of marine
mammal stocks and scien-
tific interaction, especially
collecting oceanographic pa-
rameters.

The research initiative as-
sumes significance in the wake
of emerging seafood trade-re-
lated challenges faced by the
fishermen targeting high-
value resources and the export
market players of India.

The National Oceanic and
Atmospheric Administration
(NOAA), USA, had issued im-
port strictures of strict adher-
ence to norms laid out in the
Marine Mammal Protection
Act (MMPA) of their country,
stating that seafood exporting
countries should not allow in-
tentional killing of marine
mammals in commercial fish-
eries.

financi“. ep' .in

Prison foraseries of court hear-
ingsin the extradition case. His
multiple attempts at seeking
bail have been repeatedly
turned down, both at the Mag-
istrates'and High Courtlevel,as
hewas deemed a flight risk.

Heis the subject of two sets
of criminal proceedings, with
the Central Bureau of Investi-
gation (CBI) case relating to a
large-scale fraud upon PNB
through the fraudulent ob-
taining of letters of undertak-
ing (LoUs) orloan agreements,
and the Enforcement Direc-
torate (ED) case relating to the
laundering of the proceeds of
that fraud.

He also faces two addi-
tional charges of “causing the
disappearance of evidence”
and intimidating witnesses or
“criminal intimidation to
cause death”, which were
added on to the CBI case.—PTI

To offset the effect of the
newlyimposed agriculture in-
frastructure cess on end con-
sumers from February 1, the
surcharge on both petrol and
diesel rates have been reduced
by only ¥1/litre while basic ex-
cise duty rates now stand re-
duced at ¥1.4/litre for petrol
and 31.8/litre for diesel.

While the cesses and sur-
charge are not sharable, the
states get 429% of the auto-fuel
excise duty income only from
the basic excise duty compo-
nent. Of course, the states levy
their own VAT on petrol and
diesel, which goes exclusively
to their coffers, but current
high prices limit the scope of
increasing VAT further.

Mamata asks
PM to help
Bengal get
vaccines
before polls

PRESS TRUST OF INDIA
Kolkata, February 24

Aiming at inoculating people
of West Bengal for Covid-19
free of cost before the upcom-
ing assembly election, Chief
Minister Mamata Banerjee on
Wednesday wrote to Prime
Minister Narendra Modi urg-
ing him to help the state in
procuring vaccines.

A rapid vaccination pro-
gramme is needed immedi-
ately for the interests of health
and well-being of all con-
cerned, Banerjee said inaletter
to Modi.

“We would request you to
kindly take up the matter with
appropriate authority, so that
state government is able to pur-
chase the vaccines from desig-
nated point(s) on top priority
basis, because the West Bengal
government wants to provide
vaccination free of cost to all
the people,”’the letter read.

Election to the 294-mem-
ber West Bengal assembly is
due in April-May.

Till Tuesday,at least 8 lakh
health workers and frontline
workers have been vaccinated
in the state.

ED raids Delhi firm,
probes two others in
X800-cr bank fraud case

PRESS TRUST OF INDIA
New Delhi, February 24

THE ENFORCEMENT DIREC-
TORATE (ED) on Wednesday
said it has raided a Delhi-based
company and is probing two
other entities in connection
with a money laundering case
linked to alleged bank loan
frauds of over 800 crore.

It said the agency searched
various premises of a firm,
Shree Bankey Bihari Exports
Ltd (SBBEL),and its promoters
Amar Chand Gupta, Ram Laal
Gupta, Raj Kumar Gupta and
their family members on Feb-
ruary 22.

The case against them, the
ED said in a statement, is being
probed under various sections
of the Prevention of Money
Laundering Act (PMLA) and in-
volves “siphoning and diver-
sion” of loan funds amounting
to X605 crore.

The agency filed the case
after studying a CBI FIR
against the accused company
and promoters.

The probe found that

The agency filed the case
after studying a CBI FIR
against the accused
company and promoters

bogus and fictitious sale/pur-
chase transactions.”

“The primary security had
also been disposed by it with-
out depositing the sale pro-
ceeds in the loan account,”’ the
ED alleged. It was also found,
the agency claimed, that the
books of accounts had been se-
creted in various premises
wherein business was being
carried out by three promoters
“in the name of other family
members.”

The ED claimed that during
the searches “incriminating
documents, laptops, mobile
phones and digital storage de-
vices indicating number of en-
tities controlled by them to fa-
cilitate money laundering
have been found."

The agency said it is also
probing two other unidenti-
fied group companies for bank
fraud of X100 crore each.

India becomes net importer of steel in Jan

FE BUREAU
New Delhi, February 24

INDIA BECAME A net im-
porter of steel for the first
time in the current fiscal in
January, bucking the trend of
the first nine months. The net
trade deficit, however, was
marginal at 0.06 MT.

“India was net exporter of
finished steel during April-
January 2020-21 with net
trade surplus of 5.0 MT. How-
ever, the progressive unlock-
ing of the economy and im-
proving economic activities
leading to better domestic de-
mand have resulted in de-
cline/moderation in export
and increase in imports in re-
cent months with import ex-
ceeding export for the first
time during this fiscal in Jan-
uary 2021, the steel ministry
said in a note.

During the current fiscal
till January, export of finished
steel from India was at 8.84
MT, up by 22.5%, while im-
portat 3.79 MT have declined

=

by 36.7% over the corre-
sponding period last year
(CPLY).

During January 2021, ex-
port was lower by 24.6% while
import increased by 22.0%
over January 2020. Month-
on-month, export decreased
by 15.23% and import in-
creased by 13.66% as com-
pared to December 2020.

Share of Germany, Austria,
France,and Taiwan in total im-
ports of steel to India increased
in January 2021 as compared
to January 2020, while it de-
clined for Korea, China and

Japan over the period.

During the April-January
period of the current fiscal,
production and consumption
of steel was adversely affected
by the Covid-19 pandemic
and the lockdown necessi-
tated to contain its spread.

The cumulative production
of crude steel at 82.71 MT and
finished steel at 76.04 MTwere
lower by (-)9.7% and (-)12.4%
respectively over the CPLY. The
consumption during same pe-
riod at 74.58 MT was lower by
(-)12.7% over CPLY.

After initial sharp drop in

During the current
fiscal till January, export
of finished steel from
India was at 8.84 MT,
up by 22.5%, while
import at 3.79 MT
have declined by
36.7% over the
corresponding
period last year

consumption and production
during April-June 2020, there
has been a smart recovery in
steel sector.

Continuous increase in
steel consumption/demand
after gradual unlocking of the
economy, increasing cost of
iron ore, higher export and
higher international prices of
steel have, however led to in-
crease in retail prices (Mum-
bai prices) of rebar, hot-rolled
coil and cold-rolled coil by
2.60%,2.229% and 1.76% re-
spectively on M-0-M basis, it
said.

Guj fennel seeds export may rise almost 30% this yr

FE BUREAU
Ahmedabad, February 24

FENNEL SEEDS EXPORT from
Gujarat may increase by al-
most 30% this year compared
to previous 2019-20 season in
wake of heavy buying from
Chinese traders.

Exports of fennel seeds re-
mained subdued at under
20,000 tonnelast season due to
Covid-19 led global lockdown.

This year export of fennel
seeds is likely to increase by 25
to 30% and may touch 30,000
tonne as per the leading ex-
porters in Gujarat. During the
previous season exports of fen-
nel seeds to the neighbouring
country was almost nil due to
tense geopolitical issues be-
tween India and China. This
year Covid-19 effects have re-
duced and Chinese traders
have again started buying from
Unjha market in North Gujarat.

Demand for fennel seeds in
the domestic market is also
high. As a result of it, fennel
seeds growers in Gujarat are
fetching almost double the
prices of their yields compared
to last year. Right from the be-

ginning of the arrival of fresh
fennel seeds for the current sea-
son, a bullish trend has been
maintained as exporters are
buying the spice commodityin
large quantities in anticipation
of global demand, said Sitaram
Patel, leading trader and ex-
porter of fennel seeds. Com-
pared to previous year's X70 to
X75 per kg prices, farmers are
getting¥150t0170 perkg for
their fennel seeds harvest this
season, says Patel, former vice-
president of Unjha Agriculture
Produce Market Committee

(APMC), one of the biggest agri- ,

culture markets in Asia.

Forget fresh high quality
fennel seeds, exporters are get-
ting high prices of even last

NcSL

HNalional E-Gosomanca Sonvicas Lid

Renistered Office: 4" Floor, Gresham Assurance House, Sir PM Road,
Fort Mumbai 400 001. Administrative Office: # 003, Ground Floor,
“The Estate’, 121 Dickenson Road, Bengaluru 560 042,

Corrigendum to the advertisement published for the
vacancy of "Managing Director/ Chief Executive Officer
for NeSL" on 1" February, 2021

Attention is drawn to the advertisement published on 1° February, 2021

During the previous
season exports of fennel
seeds to the neighbouring
country was almost nil
due to tense geopolitical
issues between India and
China

year's carry forward stockalso,
he says, adding, “Prices of old
fennel seeds were hovering
around ¥50-52 during thelast
2019-20 season. Despite the
fact there were few takers. This
season prices have touched
65 per kg, but old stock of
fennel seeds is being sold like
hotcake in wake of solid buy-
ing by the Chinese traders.”

Gujarat is the biggest pro-
ducer of fennel seeds in India.
Rajasthan and Madhya
Pradesh are also producing
fennel seeds but Gujarat
alone is having lion’s share of
over 75%.

Due to adverse effects of

Covid-19, farmers didn't get
good prices of fennel seeds in
the 2019-2020 season, says
Prahalad Patel, director of a
leading export firm of fennel
seeds.As aresult of it, this sea-
son sowing area of the spice
reduced in Gujarat from
43,100 hectare to 41,800
hectares, says Patel.

Apart from China fennel
seeds are being exported to
Pakistan, Bangladesh, Gulf
countries, USA and some
countries in Europe. Generally
best quality seeds are being ex-
ported to the USA, Europe and
Middle East Medium and
lower quality seeds are ex-
ported to neighbouring China,
Pakistan and Bangladesh.

The second advance esti-
mate of the state Agriculture
department projects fennel
seeds production at around
66300 tonne during the cur-
rent 2020-21 season com-
pared to nearly 75000 tonne
last year.

“SBBEL had diverted the loan
funds through its sister units
and also by employing the
modus operandi of showing

“Thus, the total amount of
proceeds of crime involved in
these cases is 805 crore,” it
said.
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DEMAND NOTICE

[(Under Section 13(2) of the Securitisation & Reconstruction of Financial Assets and
Enforcement of Security Interest Act. 2002 (SARFAES| ACT) read with Rule 3(1)
of the Security Interest (Enforcement) Rule, 2002)]

The accounts of the following Borrowers with Union Bank of India (e-Corpeoration Bank), Pimpri-Masulkar
Colony Branch having been classified as MPA, the Bank has issued nofices under 5.13(2) of the SARFAESI]
Act on the date mentionad balow. In view of the non sarvice of the notices on tha [ast known address of bakow
mentioned Bormowers / Guarantors this public nofice is being published forinformation of all concerned.

The below mentionad Borrowers | Guarantors are called upon to pay to Union Bank of India (e-Corporation
Bank), Pimpri-Masulkar Colony Branch within 60 days from the date of publication of this Notice the amounts
indicated below due on the dates together with future interest at contractual rates, fill the date of payment, under
the Inanfand other agreaments and documents execulad by the concernad persons. As securily for the
Borrowers' obligation under the said agreements and documents, the respective assets shown against the
names have been chargead to Union Bank of India (e-Corporation Bank), Pimpri-Masulkar Colony Branch.

Regional office : Shop No. 201- 202, Second Floor,
Stellar Enclave, D.F. Foad, Mear Parihar Chowk,
Aundh, Pune- 411 007

Sr Branch | Name &

No Address of the
| Borrower(s) & Guarantor(s)

Date of Demand Motfice Qutstanding Amount as on the

date of issue of demand notice
Date of NPA

Description of Mortgaged
and Immovable Property

1| Branch : Pimpri - Masulkar
Coleny Branch

Borrower: 1. Mrs. Amruta
Pramod Jadhawvar,

2. Mr. Pramod Vasantrao
Jadhavar, Both at : Clo. C.
G. Tagore, B-2/8, Green
Fields, Antariksha Road,
Udhyamnagar, Pimpr, Pune.

Rs. 18,80,538.50 (Rupees

Demand Notice @ 16/0272021
Eighteen Lakh Eighty

Thousand Five Hundred
thirty Eight and paise fifty
only) together with
contractual rate of Interest
from 0170252021
with monthly rest

Immovable Property: All that Piece and
Parcel of Property Bearing Flat Mo, 702 |
Oin 7th Floor of Wing B, in Building known
As “Tulip Homes " Being Constructad on
Gat Mo, 199,1928&93 At Village
Medankarwadi, Chakan, Taluka Khed,
Dist. Pune Carpet Area of Said Flat |s
41.759 Sq. m. le. 777 Sq. ft. = Terrace
Areabdm T 479 2g.m.

Date of NPA : 29/M12/2019

2 |Branch : Pimpri - Masulkar
Colony Branch

Borrower: 1. Mr. Pramod
Vasantrao Jadhawvar,

2. Mrs. Amruta Pramod
Jadhavar, Both at : Clo. C.
G. Tagore, B-2/8, Green
Fields, Anlariksha Road,
Udhvamnagar, Pimpri, Pune.

Demand Notice ; 16/02/2021 Rs. 9,39,448.80 (Rupees

Nine lakhs Thirty Nine
Thousand Four hundred
Forty Eight and Eighty
Paisa only) together with
contractual rate of interest
from 01/02/2021
with monthly rest

Immeovable Property: All that Piece and
Parcel of Property Bearing Flat Mo. 302 |
Dn 3rd Floor In Building Bnown “Tulip”™ in
The Housing Schema Known As “Nirvana
Being Constructed on Plot No. 1-11 And
13-21 In Survey Mo, 8271, At Village
Khadkale, Taluka Maval, Dist. Pune area
of Said Flat 12 24.15 Sqgm. ie. 260 3q.fi. +
Terrace Area 148 Sq. Fti. e.13.74 Sq. m
total Saleable Area Adm 395 Sg. Fi. e
36.6950.m

Date of NPA : 29M12/2019

Date : 25/0272021
Place : Pune

inviting applications for the position of Managing Director & CEO of NeSL.
This corrigendum extends the last date for submitting the application to
8" March, 2021.

Details for the position are provided in the website of the company at
www.neslcoin in carear section. Interested candidates may visit the
website of the company and submit their CV's through email to
hriinesl.co.in on or before 8" March, 2021.
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PUBLIC NOTICE

Ifthe concemed Borrowers  Guarantors shall fail to make payment to Union Bank of India (e-Corporation
Bank), Pimpri-Masulkar Colony Branch as aforesaid, then the Union Bank of India (e-Corporation
Bank), Pimpri-Masulkar Colony Branch shall ba entitled to proceed against the above secured assels
under Section 13(4) of the Act and the applicable Rules entirely at the risks of the concerned
Borrowers/Guarantors as to the costs and consequences.,
In terms of provisions of SARFAESI ACT, the concemed Borrowers ! Guarantors are prohibited from
fransferring the above said assets, in any manner, whether by way of sale, lease or otherwise without the
prior written consent of Union Bank of India (e-Corporation Bank), Pimpri-Masulkar Colony Branch,
Any contravention of the said provisions will render the concermed persons liable for punizhment and Jor
penalty in accordance with the SARFAES] Act. The Borrower's attention is invited to provisions of
sub-section (8) of section 13 of the act, in respeact of time avallable, to redeem the secured assels. For more
details tha unserved returned notices may be collected from the undersignead.

Union Bank of India {e-Corporation Bank)

Authorized Officer,

The public is kereby informed, made known of and a notice is hereby given that, Mr
Ashok Vasantlal Kothar and Mrs. Sunita Ashok Kothari, have represented to our client
that they are the exclusive owners of in possession of, entiled to sell and receive
considerafion for the Scheduled Flat Cur chent is in the process of purchasing the
scheduled fiat. |
Therefore, any person, associghon, parinershep, company ar any other enbity having any
right, fitle, interest, agreement. charge, agreament fo sall, sale deed, morigage, lien
leaze, gift, endowment, trust setiement, easement heirship, rights of possession,
tenancy, lcense, or otherwise or any dispute pendog N any courl or quass judicial
autharily in respect of the scheduled fiat, jointly ar severally, i hareby cafled upon o
inform the undersigned in writing and deliver all refevant original'certified documentary
evidenca at the address mentioned below and obtain a receipt of delivery of the sad
documents in respect of such claim within 7 days from the date of pubication of this
nodice, failing which our client shall sither assume that no one has any claim or objecton
or presume thal any such claim or objection has been relinquished by that person and
our client shall procead with the proposed fransacton

SCHEDULE
All the piece and parcel of the Flal bearing no. 2, on St Floor admeasuring 830 sq. fL
(built up) i.e. 79 s5g. mebers in the Builkding known as “Anand Tirh Co-operative Housing
Society” in A1 wing, in area constructad on the and bearing 5. no 66/111+16+194+
16720, within the jursdiction of the Office of Sub-registrar of Assurances of Taluka
Haveli, Village: Kondhwa Budruk, Distrct- Pune and within the administrative limeds of
Pune Municipal Corporation. The afaresaid building is bounded as undar On or towands
the Morth: 5. Mo, 66/11{par) 5. No. 6612, 5. No. 6608, On or towards the East: 5. No
G66/11 (part). On or towards the South: Area under road widening out of 5. No. 66 (part)
and thareafter, Katraj Kondiwia Road, On or towards the West 5. No. 661111 {par), 5.
Mo, 5520 (part) and 5. no. 19 {part)

Date : 24 February 2021
Place : Punn

Rizhabh Gandhi And Advocates
First Floor, Vanali, Shantisheela Lane, Law College Road,
Erandwane, Pune 411 004, +01-20-3542 10471,

) l-_-'.. IMMENTE o
“HOLLONG
MODULAR GAS

Hindustan Oil Exploration Company Lid. ("HOEC”) is the Operator of the
AAP-ON-84/1 Block ([vrok Field) located in Marghenta, Tinsukia
District, Assam, India. Oil India Ltd. and Indian Oil Corporation Lid. are
its othar Joint Venture Pariners, HOEC intends 1o sell the Dirok (Gas on
immediate sale basis as per the following delails;

Quantity: 1.25 MMSCMD | Duration: 2 years | Start date: Immediate

| Basis: Firm or Fallback basis

NOTICE INVITING
PROPOSALS FOR
SALE OF
NON-ASSOCIATED
NATURAL GAS
(DIROK GAS)
THROUGH E-BIDDING
BLOCK: AAP-ON-94/1

Delivery point - Ex-Hollong Modular Gas Processing Plant, Margherita,
Tinsukia Dt,, Assam (OR) Ex-Oil India's Central Gas Gathering Station,

Duliaan, Dibrugarh Di., Assam

HOEC has engaged MSTC Lid. as an independent agency o conduct
the e-Bidding. Bidding documents can be downloaded from and
responses are to be uploaded at e-Bidding Portal as per instructions
detailed in tender documents. Last Date for submission of online Bid is:

25th March 2021.

e-Bidding Portal address:https://www.mstcecommerce.com/

eprochome/mstcep

For more information on HOEC, please visit — www,.hoec.com

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
DOSHI HOLDINGS PRIVATE LIMITED

|1, | Name of corporate debitor

DOSHIHOLDINGS PRIVATE LIMITED
05031936

2. | Date of mcorparatian of corposate debor
3. | duthoaty under which corporale debior
is incorparatad | rapistered

Femstrar of Companies, Pune, India, under the
Cormpanies Act, 1956

4, | Lprporaie lentity Mo,/ Lemited Liabiliy
Idlertification No.of corparats debtor

LEFI0MHT98EPTCA9 1]

| 5, | Addrass of the reqistared office and
principal office (f ary) of conporate

58, NARIMAN BHAVAN NABIMAN POINT
MUMBAI Mumbai ity MH 400021 I

dibior
6. | Insolvency commencement date in 18-02-2021 (Order uploaded om NCLT websile
regpect of corparate debior an F3-02-2021]

i. | Estrnabed date of closure of insohsency
resglidion process

| Fa0B=2021

5. | Name and registration number of the
insphancy profassianal acting as interim
resalution professianal

Mame— Kanak Jani
Fep M-
IBELIPA-D01AP-P-01757,/ 3010 -2020V1 2685

9, | Address amd e-mal of the irtenm
resalidion professaanal, as regisbanad
with the Baoard

Fiag, fdd =17, Sai Moreshwar Lisuna,

Fiot No. 74, Sector 18, Kharghar Mext to
Sanjsavani Infernalional Schoal Nawi Musmibai,
Maharashtra 410210

Email - kanakjEyahoo,com

T0"| Address and e-mail to be usad Tar
GoTESpondence with the senm
rezalitdion professsanal

17, Sal Mareshwar Luxaria, Fled Mo, 74,
Sector 18, Khanghar Next to Sanjeevani
Irternational School Mavl Mambal,
MMaharashira 410210

Emall ~ dhpl.cipEgmail.com

11,1 Last dabe tar submission of ciaims {09-03- 42
12| Wasses of crediors, @ any, under clause | Mot Applcabla
{b) ol sub-sectan (GA) of segbon 21,
ascertzmed by the intarim resalution
._ﬁrﬂ!@_ﬁ@fﬂ_rﬂ'. ety | docone e
T Mames ol nzalvency Professionals Flof Apphcable

icdengified to-act as Autharised
Fepresentative of credions Ina class
{Theee names Tar each class)

14, | {a} Relevant Farms ard
{b) Details of autharized
reprageniatives are availabls al:

{a@} wwealibbigawin S wwalsunrasalutian.in
|b} Mot Applicabla

Matica i heraby grven that the Kational Gompany Law Tnbunal, Mumbai Bench has ordared
tha commencemant of a corporata msalvency resolubion process of the Doshi Holdings
Private Limited on 12-02-2021 {Onder upboaded on NCOLT website on 23-02-2021).

The creditors of Doshi Holdings Private Limited are hereby called upan to submit their claims
with proof en or before 09-03-2021 1o the infestm resolution professional af the address
mientioned gainstentry M. 10

The fingncial craditors shall submit thedr claims with proof by electronic maans only, All other
creditors may submit the claims with proof in person, by post or by electranic means.

& financial creditor belonging to a ckass, as listed against the entry Mo, 12, shall indicate its
choice of autharised representative from amang the threg insolvency prafessionals listed
against entry Mo, 13 toact as authonsed representative of the class [NA] inForm GA
Submission of false or miskeading proofs of claim shall attract penalties.

S/

Fanas Jan

Rieg. No- IBBLIPA-D01/IP-P-01 757201 % -20201 2685

Date: 25-02-2021
Flace; Mumbai




